
FROM No 4 

'(SEE RULE 42 ) 

CENTRAL AJJMLNISTBJTIVE TRIBUNAT 
GUWAHATI BENCH: 

ORDER SHE 

Oigina1 dlec,atjon No: , 

Ms Petjtjo'n'No. 	
/ 

Co'Htempt etjtjon 1O; 

Re'éw Applebation No: 

AP D1e cant s: -j 

Re S Pohd ants: 

for the App1ecant5._, 	 , 

for the Respondants 

A 434/ôi 

L.). 
:
'Uo3A Present : 	 Mr The Hon'ble W. Justice D.N. P ç 	Ku 	

Chowdhury, Vice.Chajrman. 
The Hon' ble Mr • S • K • Ha Jr a, Member (A). us-'1U-J e- 

OA- 
')-vuv, None appears for the applicant. Put 

up again on 23.6.2003 for orders in presen 

• 	 ce of learned counsel for the applicant." ..-' 42cv)7.J 	 I 	 A 

4 

Member 	 ce-Chairman 
mb 

	

23.6..2001 	
None appears for the applicant. Put' 

up again on 23.7.2003 for orders, 

"U 
Vice..Chajrrn 

mb 

' 	 r 
.1 



C.P. 27/2003 

23.7.2003 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hontble Mr. N.D. Dayal, 

' *1 4•?/ N4'I2- 	
Wernber (A). 

Heard Mr. U. Das, learned 

cou'isel for the applicant. 
Issue notice t? shciv cause as 

to why contempt proceeding shall not 

be initiated. 
List on 25.8,2003 for order. 

.1. 
Me m, er 	 Vice-Chairman 

11Lfr 	 mb 
- 	 25.8.2003 Present The Hon'ble Mr. Justice D.N. 

Chowdhury, Vice—Chairman. 
0,3 

The Hon'ble Mr. K.V. Prahal-
adan, Wmber (A). 

Mr. A.K. Chaudhury, learned 

Addi. C.G.S.G. stated that he has been 

instructed to appear on behalf of Respon-

dent No.1 and prays for time for filing 
reply. Prayer is alloied. List on 

24.9.2003 fO orders. 

lkiW 	 JL 
Nmber 	 Vice-Lhairman 

mb 

24.9.2003 	Mr.A.K.Chaudhuri, learned Addi. 

C.G.S.C.I appearing on behalf of respon-

dent no.1 prays for more time to,file 

reply. 

prayer allowed • List the case on 

28.10.2003 for filing of reply. 

. 	 . 	-Chatrman. 

1Lee, 	 bb 
28.10.2003 	List the case on 18.11.2003 for 

-TT&O9 	 order. In the meantime respondents may 

file reply. 

_ / 	 Member 	 vice-Chairmen 

4 ,  .7 	 bb 
-: 



; 
None 	for 	the 	petitioner. 	Shri 

1.X.Choudhuri, 	lear- ed 	Ac3dl.C.G.S.0 

for the respondents. Reply affidavit 

not 	filed. 	However, 	Shri 

K.Choudhuri, 	learned 	counsel .1 
submits that Writ Petition has been 

filed by th- 	respondents against the 

ords 	of 	the 	ribual 	dateO 
176.$O02 	in 	0.A.434/200 	whih 	is 
pendipg •before 	the 	Hon'bie 	Gauhati 
High Court. I. 

It 	is 	further 	noted 	that none 
appear 	for 	the 	petitioner 	on 

several dates when the C.P. has been 

listed )  excepting 	on 	23.7.03 	when 

notices were issued on the C.P. 

In the above circumstances and 

noting 	the 	submissions 	of 	the 
learned 	 it 	appears 
that 	the 	petitioner 	is 	not 
interested 	in 	pursuing 	the 	C.P. 	We 
further note that the 	issues raised 
in 	the 	C.P. 	are 	sub-judice 	hefre 
the Hon'ble Gauhati 	High 	Court. 	tn 
the, facts. and 	circumstances 	of 	the 
case 	we -- 	do 	not 	consider 	it 
appropriate 	to 	conti -iue 	with 	the  
C.P. 	at 	this 	stage. 	C.P. 	is 

accordingly dismissed. Notice to the 

alleged 	contemners 	are 	accordingly 

I discharged. 

1. 7. 	 .. 

-I 1:8.11 2003 	 : The Hon'ble Mrs.Lakshmi 
waminathan,7jce-Chajrman 

The Hon'hle Mr c.T<.Naik, 

I 	 .dministratjve Member. 

I 
I' 

I 
I 
1' 

y 
C.P.27/2003Q..434/200T) 

- 	 _t -rr-- 	---__s___e.------- 	- 	-. - 	- 	 - 
O 	l4ote 	-e 	TFaTröd?r ice  

/ 

/ I 

a qrtc 6Lsh 

Vice-Chairman 

We  
- 	--* 

I 
I M  
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C.P. 27/2003 (In O,A. 434/2001) 

Of 	 Not 	Date 	 T ribu na 1 soc er 

1 I-rr2003-- . Prent :. The -Hon' b].e Smt. Lakshmi 
Swaminathan, Vice-CJirman. 

• 	 I 	 '\ The Hon'ble-SrS.K. Naik, 

• 	 I 	 I 	None pesent foI"the petitioner. 

\ninistratie'Mnber. 

- 	
IMr. A.K. Choudhu/learned Addi. 

• 	 1C.G.S.C* for th/Resqndents. 

Order/ssed seçately. 

I 
ter 
	

V 

18.11.2003 	Orders passed separately. 

LL 
CO 

£4 er 	 Vj.c e-.Cha irman 

• 1 	 .6 
I 

man - 
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CENTRAL ADMINISTRATIVE TRIBUNL, GUWHTI BENCH. 

Contempt Petition No.27 of 2003 (In o..434/2001) 

Date of Order : This the 18th Day of November, 2003. 

The Hon'ble Smt Lakshmi Swaminathan, Vice-Chairman. 

The Hon'ble Shri .K.Naik, Administrative Member. 

4, 

Sliri R.Tc.Deuri,' T.F.S. 
Divisional Forest Officer, Nampoong 
Forest Division, Jairampur, district-
Changland, Arunachal Pradesh • .Petitioner 

None present for the petitioner. 

- Versus - 

Shri K.C.Mishra, lAS, 
Secretary to the Govt. of India, 
Ministry of Environment & Forests, 
Pariyavaran Bhavan, CGO Complex, 
Lodhi Road, New Delhi-3. 

Mr M.K.Sharma, IFS 
Director General of Forests- 
cum Special Secretary, Govt. of India, 
Ministry of Forests & Environment, 
Pariyavaran Bhavan, CGO Complex, 
Lodhi Road, New Delhi. 	 ...Respondents/Contemners 

By Shri A.K.Choudhuri, Addl.C.G.S.C. 

ORD E R (ORAL) 

SMT.LAKSHMI SW\MINATHAN(V.C) 

None for the petitioner. Shri 7\.K.Choudhuri, learned 

Addl.C.G.S.0 for the respondents. Reply affidavit not filed. 

However, Shri A.K.Choudhuri, learned Addl.C.G..0 submits that 0 

Writ Petition has been filed by the respondents against the 

orders of the Tribunal dated 17.6.2002 in O.A.434/2001 which 

is pending before the Hon'ble Gauhati High Court. 

2. 	It is further noted that none has appeared for the 

petitioner on several dates when the C.P. has been listed, 

excepting on 23.7.2003 when notices were issued on the C.P. 

In the above circumstances and noting the submissions 

of the learned Mdl.C.G.S.C, it appears that the petitioer is 

not interested in pursuing the C.P. We further note that the 

16- 

contd. . 2 



I C- 
-2- 

issues raised in the C.P. are sub-juclice before the Hon'ble 

Gauhati High Court. In the facts and circumstances of the case 

we do not consider it appropriate to continue with the C.P. at 

this stage. C.P. is accordingly dismissed. Notice$ to the 

alleged contemnars are accordingly discharged. 

H 
S.K.NAIK 
	

LT<SHMI SW7kMTNATH7N 
ADMINISTR.TIVE MEMBER 	 VICE CHAIRM7N 



/ 
\0 MAY?w3 

IN THE HONBLE COURT OF CENTRAL ADM IN- I'STRATIVE  

GUWAHATI BENCH. -GUWAHAII 

aVIL 	 PETif ION NO.  

In O.A No. 434/2001 

Sri R.K. Deuri  

D1ViiQflal.'i'Qre5t officer, 	Nampooflo 

fr - 	•- 	 . 
ForeE' DiVis

1 ion, 1iairarnpur, ciistrict- 

Chanql3ng, Arunachal PradeEh. 

Applicant/Petitioner 

Versus 

1. Shri K. C. Mishra, lAS, 

Secretary to the Govt. of India 

Ministry of Envronmeflt & Forests, 

Fariyavarafl Ehavan, CGO Complex, 

Lodhi Road, New-De1hi-. 

iS 
. The Director General of Forests-

rum-Special Secretary, Govt. of 

India, Ministry of Forests & 

Environment, 

	

	Fariyavarafl Bhavafl, 

CGO Complex 1  Lodhi Road, New-Delhi- 

,...epondent 

In the matter of 

An application under Article 17 of 

the AdminitrtiVe Tribunal Act, -1 918—  

Contd. 
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for Contempt of Court. 

- And- 

in the 'atter of 

Willful and deliberate violation and 

non-compliance of order dated 

17.6.2002 of this Hon'ble Central 

Administrative Tribuiia, Guwahati 

Bench passed in QA No. 43412001. 

The humble petition of the petitioner 

above named- 

That the petitioner is presently posted as DivisIonal 

Forest Officer, 	Nampoong Forest Division, 	Jairampur, 

district-Changianq, Arunachal Pradesh. 

That 	the petitioner 	approached 	this 	Hon'ble 	Tribunal 	by 

filing 	a petition which was registered 	as O.A No. 	434/2001 

claiming therein 	that 	he 	having 	joined 	the 	service 	as 

Assistant Conservator 	of 	Forest 	in 	the 	year 	1981, 	he 	was 

entitled to be appointed on promotion to the 	Indian Forest 

Services in the year 1969. 	But due to various 	reasons 	such 

as delay in 	confirmation, 	non-holding 	of 	annual 	Selection 

Committee meeting 	as envisaged under Rule 	5 	of the 	IFS 

Appointment 	by 	Promotion 	) 	Regulation, 	1966 	and 	non- 

reviewing the 	cadre 	after 	every 	three 	years 	as 	par 	IFS 

(Cadre) 	Rules, 1966, 	the petitioner was denied of promotion 

in 	time. The 	petitioner carves 	leave 	to 	rely on 	the 	O.A. 

No. 	434/2001 if required sp at the time of hearing of this 

- 

cpL1UdL.LUL1. 

rj 

Coatd. 
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:1 

H

3. 

4. 

That the Hon'ble Tribunal upon hearing the parties vide a 

common order dated 17.62002 disposed of the said 

application with a diredtion that the petitioner should not 

suffer for delay in confirmation and for non h9ldina the 

Annual Selection Committee meeting. This Hon'ble Tribunal 

accordincly passed a dIrection for consideration of the 

petitioner's representation to be file within one month 

and thereafter decidina the case of the petitioner afresh 

as done in the case of 3 & K state SF5 offIcers and the 

entire process was to be completed within two months from 

the date of receipt of the order,  

A copy of the said order dated 

1762002 passed in O.A. 434/2001 is 

annexed herewith as Annexure4. 

That the petitioner after obtaining the certified copy of 

the said order dated 176.2002 submitted the same before 

the Respondents through his representation dated 12.7.2002 

which was forwarded by the Govt. of Arunachal Pradesh on 

2.8.2002. when no action followed, the petitio -ier submitted 

another representation on 30.102002 which was forwarded by 

the Govt. of Arunachal Pradesh on 20.12.2002, but the same 

too failed to evoke any response on the part of the 

Respondents 

The copy of the representations dated 

12.7.2002 and 30.10.2002 along with 

the forwarding letters are annexed 

herewith as ANNEXUR- B & C 

respectively. 

ContcL 
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That finally finding the Respondents to have taken a dumb 

attitude, the petitioner on 28.3.2003 	served a legal 

notice through his advocate which was also not acted upon. 

A copy of the said legal notice dated 

28.3.2003 is annexed herewith as 

Annexure D. 

That 	it 	is 	stated that the respondents till date 	have not 

comply with 	the 	order dated 	17.6.2002 passed 	in 	O,A No. 

434/2001 	and 	for 	same the 	Respondents are 	liable 	to be 

prosecuted as per provisions 	of 	law. 	The 	said order dated 

17.6.2002 	have 	not 	been challenqed 	in any 	appeal 	or any 

other proceeding before any forum. 

7 	That by not taking any decision as per order dated 

17.6.2002 of this Hon'hle Tribunal in 0.A No. 434/2001, the 

action of the Respondents is a clear violation of the 

Hon'hle Tribunal's orders and direction. The respondents 

have willfully violated and flouted the order of the 

Hon'hle 	Tribunal. 	By willfully not 	complying 	the 

Respondents have shown scant regard to tis Hon' ble 

Tribunal's order and by such willful flouting of the order, 

has shown disrespect to the authorfty of this Hon'ble 

I L .LIJ1iII1.L. 

8. 	That the Respondents are 	guilty of offense of contempt of 

court 	under 	the 	Contempt 	of 	Court Act read with 	the 

relevant 	rules 	and 	procedures under the Central 

Administrative Tribunal Act, 	1985 	for willful and necligent 

act and for violating the Tribunal's order dated 17.6.2002 

Contd. 
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and 	for 	same, 	the Respondents 	are 	liable 	o 	exemplary 

punishment and to be prosecuted for the same. 

9. 	That this petition is made bonafide 	and in the 	interest of 

justice. 

In 	the 	premises 	aforesaid 	it 	is 

- therefore 	humbly 	prayed 	that 	your 

Lordships 	will 	be 	pleased 	to 	admit 

• 	
• this ap1ication, 	call 	for records of 

the 	case y 	peruse 	the 	same 	and 	isue 

notice 	upon 	the 	Respondents 	asking 

them to appear personally before this 

Tribunal to show cause as to why they 

should 	not 	be 	proceeded 	against 	for 

offence of contempt of court under the 

Contempt 	of 	Court 	Act 	read 	with 
• 

relevant 	provisions 	of 	the 

Administrative Tribunal Act, 	1985 	and 

why an exemplary punishment should not 

he 	passed 	on 	them 	fo E7 	willful 

violation of the order dated 176.2002 

passed 	in 	OA 	No. 	434/2001 	by 	this 

Honble 	Tribunal, 	and 	after 	hearing 

the 	parties, 	punish 	the 	Respondents 

accordingly 	and/or 	pass 	such 	and/or 

H other order/orders/ directions as your 

Lordships deem fit and proper. 

And 	for 	this 	act 	of your 	kindness 	the 	hunb1e 	petitioner 

ever prays 

I 
Contd. 
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&FFDAVIT 

J, Sri R.K. Deuri presently working as Divisional Forest Officer, Nampoong 

Forest Division, district-Changlang, A.P., aged about4.years, by profession Govt. 

Servant do hereby solemnly and state as follows: 

That I am the petitioner in the instant case as thus competent to swear this 

affidavit. 	V 

2. 	That the statements made in this petition from paraphs 1 and 6 to 8 arc true 

to my knowledge and belief and those in paraaphs 2 to 5 are being matters 

of information derived from records which I believe to be true and the rest are my 

humble submissions before this Hon'bie Tribunal. 

And I sign this verification on this /,&day of May, 2003. 

Identified by 

H 
Advocate. 

NON 

Solemnly affirmed and declar€d by the above 

named deponent identified by B. Chakravarty, 

Advocate on the date as mentioned above. 

Advocate Guwahati. 

Contd. 
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ANI'XURE 	) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUWAIIAfl BENCH 

Original Application No.434 of 2001 - 

And 

Original ApplicatIon No.478 of 2001 

Date of decision : This the 17th day of June 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chajriian 

Theble Mr K.K. Sharina, Administrative Member 

N o.434/2001 

Shi R.K. Déori, I.F.S. 
DivjsJ.onel Forest Officer, 
Nampoong Forest Division, 	 - 
Jairampur, District- Clutngiang, 
Arunachal Pradesh. 

IL O.A.No.478/2001 

Shri S.J. Jongsam, LF.S. 
Deputy Conservator of Forests (IN U), 

'0/0 the Principal Chief Conservator of Forests, 
Arunacha]. Pradesh, Itanagar. 

By Advocates Mr R.P. Sirma, Applicants  
Mr B. Chakraborty and Hr K. Das. 

- versus 
- .4lST.4 

 The Union of India, through the 
Secretary, Ministry of Forest & Environment, 
Government of India, 
New Delhi. 

 The State of Arunacha]. Pradesh, 64 

Through the Secretary, Forest & Eiivlronrncmt, ' 
Government of India, 
Itanagar, Arunacha). Pradesh. 

 The Union Public Service Commission, 
Through its Secretary, 
Dholpur House, Shahjahazi Road, 
New Delhi. 

By Advocateé Mr A.K. CaUdhuri, Add].. C.G.S.C, and 
......Respondents 

Mr B.C. Pathak, Addi. CG.S.C. 

...... S S S.S 

n 
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0 R D E R (ORALj 

CHOWDHURY,J, (V.C.) 

The sole controversy raised in these two 0. A.s are related 

to assignment of the year of allotment. 

Both the applicants were officers of the State Forest Service 

of Arunachal Pradesh. On the basis of a selection made, the two 

applicants were appointed to the Indian Forest Service (IFS for short) 

In 	terms 	of, Sub-rule 	(1) of 	Rule 	8 	of 	the iFS 	(Rectuitment) 	Rules, 

1966 read with Sub-regulation (1) of Reguinikin 9 of the IFS (Appointment 

by 	Promotion) Regulations, 	1966 vide order 	No.32012/J /93-IFS-I dated 

26.9.1996. 	The 	two 	applicants 	accordinIy 	were 	uppolnI:ed 	to 	the 	IFS 

of 	Arunachai. 	Pradesh, 	tlizorani 	and 	Union 	TarritorIe 	(AG H UT 	for 

short) 	Cadre 	in 	the 	Arunaclial 	Pradsh 	segnant. 	By 	order 	dated 

26/29.6.2000 	the 	two 	applicants 	alongwtth 	others 	were 	also 	assigned 

1992 as the year of allotment. The applicants sub rnitte(1 their represent- 

ations 	before 	the 	authority indlcatthg 	their 	grievances. 	The applicants 

contended, that the last selection 	mnde 	was held in the year 1987 and 

ter a lull of 	nine 	years the 	Select 	List 	was prepared In the 	year 

'appoint1.ng four 	persons In 	the 	Arunachal 	Pradesli 	segment. 	The 
S  

conended 1b) 
IFS 	(Appointment 	by Promotion)R(gIIlatjons,1955 

\ \•\__ ssf 

uld 	have 	been 	appointed in 	the 	iFS 	earlic•r 	and 	consequently, 
ey 	would have been assigned higher year of allotment than the year 

1992 and thus they would have been assigned higher posttaon. To mitigate 

the 	hardship 	caused 	to 	the officers due 	to 	the delays In 	holding 	the 

Cadre Reviews and holding of Selection Corn mittee aeettngs the applicants 

represented to the authority, 	which was not responthd to. 	Hence these 
applications. 

Mr B. Chakraborty j  the learned counsel fc the applicants 

referred to the decision of the Coverninent of India Lxted 27.2.1997 

pertaining to the Jam mu and Kashmlr Cadre Officets, where the 

4 
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respondent authority consIdered the case of the Jam mu and Kashittir 

Cadre officers In the light of Rule 3 of the All India Service (Conditions 

of Service — Residuary Matters) Rules, 1960. The applicants also referred 

to the decision, rendered by the Tribunal In the cise of Ramson Modi, 

IFS, an officer who was also apptilnted to the lidiun F'orest Service 

alongwlth these two applicants, In 0.A.No.266 of 000 disposed of on 

1.1.2002. 

4. 	We have heard Mr B. Chakraborty, learned counsel for the 

applicants and also Mr A.K. Choudliury, lanrjied Adli. C.C.SC. as well 

as Mr B.C. Pathak, learned Addi. C.G.S.C. appearing on behalf of the 

respondents in both the cases, at length. Consideritig the facts and 

circumstances of the case we are of the view :hat the applicants 

had made out a case for consideration by the appropriate authority 

in terms of Rule 3 of the 1960 Rules In the li.ht of the decision 

rendered by this Tribunal4 Considering the facts and circumstances 

of the case we feel that ends of justice would be met if a direction 

Is made to the applicants to submit fresh represeittarions before : 

•: 	 s.. respondents ventllatliig their grievances within a ii oath from tQls'y 

•t' If such representations are itiade the authority shall consider the 	. 	 1. 

	

•,$ 	RW\A 	;q aS! 	hs Appl.cnnt 	n 	hu IIMIII tif 	l4 tlEi'J,ilijii 'iF H at U ll,nh,,i 4,, vtt i 	'i4u%W 
case of Racuson Mocli (Supru) as well as the (lecisi.,, rendered by the 

 
Government of India In the case of the officers of lam mu and Knqll 

dated 27.2.1997 	by tAkino nlA ,ç 	 -. 

(Conditions of Service 	Residuary Matters) Rute'i, 1960. If such 
• representations are made by the applicants, the re:pondent &uthorIty 

shalll, consider the same as per law as early as 1')3tble pralerobjy 

within two months from the (late of receipt of the represen'dons 

5. 	
The applications are accordingly allowed. There shall, 

however, be no, 	to costs. 

V ict CH Ifi its 
t 	1I I 	

Sd/ft.ljLH (t) 

,-. .In$v c"',... • nk in 	
' 1ftG' 

1ut b  
- 

.4 
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•

' r, 	 (iUVZ4tt4MkHT Ui kUUMCItAL iwwi4 
Aft'- 	QLk'/111ENT F iNVituc'rtENT & 	JbTS 

MJAGAR 

Nu, Ui 35 b/ 6A/?-(X)i /7-1 17 	utQ4ta. thAug/02 
• 	 Tc, 

The crettry, 
• 	 Govt. cf Irsia, 	 0; 

i'aniatry of 1nvironment & 1'r.sta, 
ParyaVaran Bhawan, COO CompleX 

• 	 Lodi tioaa, New ielhi - 110 OOY6 

subs- 	u,t.to.'434/C)J1 fUod by Shri tK 4JSoVt 
Ye. union of india *rgl othora b.for. &hs )iota'bls 
centre! Mminiitrvtive Tribunal, Quwahati Esnch, 
Guwahntt. 

bir, 	
• .•\. -. 

iith reference to above the repre*.ntation d*td 
12/7/200 received from Stt t'd( i4ori s  XfrS, 4VieJonsl 
Forest oricer  Nampon,g Forest jAyn. , Jairaspur vide his 
letter f'c.NLJ/Ie0/90/331 dated 12/7/2002 'is enaloaod hon.. 
with together with 93.3. relevant enclosuru 'along vith * 
copy of the jwiennt dated 17/6/2002 OfthS Hon'b)* CAT 
Guwahati Bench, Guwahati on CM No.434/!0O1 - and OA N0.47t3/2001 
for your kind neoeaaary action in *he tt.r. 

&iolo * An above. 	: 	 °: 	• 	0 

Yours Zaithtully, 

.( 3X RiM ) 
cialieoreta'y( &F ) 

0/a the Irinc&pi18pè UCF0& Principal t'*Oy.(&F) 
Arunachal Pradesh it ltsDI.gar, 

• 	Ccpyto- 	
0 

I .ThQ uiroctor, Govt. of india, Miniltry OS lwiro4int & 
Forezta, Paryavaran Bhawan, eGO oC/àp15Z, 1.odJ. 04,New 

8ped jost/ 	110 003 aloi .iith a, copy of. the above Vepr.5SA', 
• - tation)nd CAT'n Jucigem.nt datéd;'17/ó/2002 Xbr ns.dful. 

acti9.i 
eo't, ms, LAVinional brest officeR' 1  trpong 

orec' 4.vn., Jairmpur with rei.. 3ncetôubove Eor 	his 
inXon-t tion. • 

• 	•0 

	

• 	 • 	 __ 
.peciai cretary (E&P) 

o/o the Principal cc .& Principal oy. (&) 

	

• 	 ,unac1ie1 PrRdeeh .1 * Itanagar, 

tha Tno Cop3 



V_ 1~_  

1) The Secretary of forest, 
Govt. of India, 
Ministry of Environmônt & forest, 
Parya varan Bhaban 
COO complex 
Lodhi road, New Delhi. 

• 	 2) The Director, 
Govt. of India 
Ministry of Environmet & Forest, 

• 	 Paryaw' ran Bhaban, COO Complex 
Lodhi road , New Delhi. 

The through Principal Chief Conservator of Forest) 

Sub :- Prayer for re-ixat ion of year of allotment of Sri R.K.Dcori IFS 
Inducted in :1996 under AGMUT cadres 

	

H 	 Ref:- Judgment and ordôr dated 17.6.02 passed by the CAT, Guwahati 
Bench O.A. No 434/2001. 

Sir, 

	

• 	 In response to the direction of the 1-Ion'ble Central 
Administration Tribunal, Guwahatj Bench,passed O.A. No 43412001 
dated 17.6.02, I beg to state the following few lines, for thvoure of your 

	

• 	 kind perusal and sympathetic consideration please. 

I). That sir, I was appointed, on 1.4.81 as Assistant Conservator 
of Forest, after completion of two years Diploma course training and there 
after my service was confirmed vidc an order No dated 22.1.87 ,w.e.f. 
1985. 

The copies of order of appointment and the order of 
confirmation are enclosed as annexure A& ). 

2) That sir, form 1985 to 1993 1 was holding various divisions in 
a Senior state Cadre fX)sts as Divisional Forest Officer. There after I was 
appointed on officiating basis, in a cadre post ofIFS as Deputy Conservator 
of forest in the year 1993. In all cases the order ofappointrp.cnt on 
officiating basis was intimated to your Ministry I was serving on 

1 
- 

To 
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officiating basis, as Divisonal Forest Officer, Waste Land development, 

Itanagar. from 1993 to 1996. 
(The copy of such orders of appointment on officiating basis as 

DCF/ DFO are annexed herewith as Annexure C) 

3). That sir, as there was no cadre review from 1985 till 1995, 
the number of duty post remained the same and the state wise allotment of 
senior duty post also remained unchanged. 

4 ). That sir,earlier, while calculating the promotion post, on the 

strength of Senior Duty posts, it was done as per the schedule as 
enumerated under the IFS ( Fixation of Cadre Strength) Regulations, 
1966, where in item no. 5, was never taken into consideration though as 
per Recruitment Rule existed upto 21.2.89, it should have beenconsidered 
while calculating the promotion posts. The llon'ble Calcutta CAT 

jüdgement in O.A. No 994/1990 (DYUTI KUMARBASU AND ANOTHER 
case No 224), observed that while calculating the post for prornotte quota 
the item No. S (in the tah!e bellow) also need to be added in determining 
the posts to be ailottcd to the SFS officer under promotion quota and 
accordingly an order passed by the Hon'ble CAT, Calcutta bench in O.A. 
No. 994/1990 decided on 26.7.94. The Hon'ble Tribunal, while delivering 
the judgement , relied on the judgeinent and order passed by the FIon'ble 
CAT. Jabalpur bench in TA 8111 )86 ( K.K. Goswami vs Union of India 
reported in 1987 (4) SLJ (CAT) 194 (Jab). The said decision of the CAT, 
Jahalpur Bench wasassailed before the llon'bJe Supreme court in SLP No. 
11025 of 1987 and vide order dated 18.4.88, the SLP was dismissed. As 
such., when [lie number of the posts to be filled up by the promotion in 
union Territories as on 1.1.86 should have been 29, but it was shown as 24, 
i.e. short of 5 posts. The calculation as prescribed under the Regulations 
of Seniority Rules 1968 is shown in the table below :- 
Senior post under the union Territories - 

I. Total Senior Duty posts:- 	 61 
Central deputation ( 20% of Item 1 above); 	 12 
Posts to be filled up by promotion- 

	

(33 & V2 % of item Nos 1,2, & 5 together) : 	 29 
Directrecruit post (item No I minus 2 ) : 	. 	 49 
Deputation Reserved ( state) , (25 % of ite,n,No 1 above): 	15 
Leave reserve, Jr. posts, 'l'raining reserve (30 % of item I above): 	18 

(Copy of 1lon;ble Cacutta Bench O.A. No- 994/1990 decided on 26.7.94 
enclosed as annexure - D) 

- ---'.-- 	 - 	
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5). That sir, as describing the way as stated above, it can be seen that 
I 	 on 1.1.87. the total prornottee officers were 19, whereas as per the table 

above, the promotional posts should have been 29, i.e. 10 number of 
promottee posts were lying vacant under U.T. Cadre of which the U.T. of 
Arunachal Prodcsh is a constituent. 

That sir, as per the calculation explained above, in the year 
1988, there existed 8 vacant posts !br prornotteés in U.T. as the number of 
promouee officers were 21 only, out of 29. In the said year I was within the 
zone of consideration being at serial No. 4 out of eligible SFS officers from 
(lie U.T.of Arunachal Prodesh and the rest 2 are from the other constituents 

• 	 unit of U.T. So, I could have very easily been promoted to IFS in the year • 	 1988. 

That sir, had the cadre review meeting been held timely, after 
every three year and encadred the senior post created by the state govt. 
accordingly then year wise senior duty posts, as well as, the prornottee 
posts would have increased from 1987 onwards in the following manner 
respectively :- 

Year 	Total No. of Sr. duty posts 	posts for promottees 

1.1.87 	28 	 14 

1.1.88 	30 	 15 

1.1.89 	 34 	 17. 

Thus ,when the number ofscnior Duty posts was.34 in the year 1989 with 
the creation of 8 senior posts by the Govt. of Aiunachal Prodesh, the 
central Govt. took the number of senior duty pqts ø be 34 in the year 1995 
only. If the Cadre review have been done timely after every three year i.e. 
in 1 985,   1988, 1991, 1994 and the meeting of.the selection committee 
were held annually as prescribed, under the Rules, there would have been 
enough vacancies to accommodate me in the IFS in the year 1988 itself. 
This would have been po:sibJe as there ware 8 posts under U.T. cadre of 
which 7 posts gone to V.1'. of Arunachàl Prodeh. Be it state here that the 
Govt. of Arunachal Prodesh, in between 1986 to 1)89 created 8 senior 
Duty posts and the same was intimated to the Gbvt.of India vide official 
letter dated II .8.98.as desired 

(A copy of the said official letter dated I 1.2.98 is annexed herewith 
as Aunexure - E) 

p. 
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That sir, the senior, posts of the state Of Arunahal Prodesh, 
than U '1 which was earlier 27 in number, vide a notification issued by ti 
state govt of India was raised to 34 which includes 8 posts created by the 
Govt. of Arunachal Prodesh in senior rank of which 6 were Deputy 
Conservator of Forest and 2 were of conservator of Forests. 
(A copy of the said notification dated 26 10 95 is annexed herewith as 

ANNEXURE-F) 

That sir, finally vide order dated 26.9.96 issued by the Govt. of 
India exercising power under Rule 8(1) of1FS(Recruitinent) Rule, 1966 
read with Rule 9(1) of the. II S was appointed in IFS upon promotion with 
irnmediateefkct and my scniority was fixed at serial No 3 in the cadre of 
II S and year of allotmtnt was shown to be from 1992 

(A copy of said order dated 26.9.96 is'a'nncicd herewith as 
Annexure-G) 

That sir,, I beg to tatc that having appointed in l a substanti'e 
and sanctioncd posts v.hich is vcry much evident from the allotted cadre 
strength for promotionquota, unnecessary and unexplained delay caused in 
cadre reviewing and hoIdng meeting of the selection committee upon 
wrong calculation of promotion posts has deprived me to getpromoted to 
IFS from 1988, when same became due and when the post readily 
available. I ought to have been promoted from 1988 with year of allotment 
as 1984, when I was fit and suitahie for the appoiiitrnentto IFS. 

That sir, the promotion ought to ' hàve beendone by 
riviewing the cadre and holding meeting of the Selection Committee in 
tiniL But in this cast. thcrc was no cadre reviewing since 1986, no meeting 
of selection comnhittee was held since 1 987.The Govt. of India ought to 
have encadred the senior Duty posts so crCatedin the year 1987, 1987, 
1988 and 1989 but the samc was donc only in thc yuir 1995, causing 
immense hardships and loss in service benefitsto me: The Hon'ble 
Supreme Court vide its Judgement and ordcr dited 2000 12 07 in Citation 

2000 SOL case No. 743 (S. Ramnathan case') ias:held that it isobligatory 
on the part of the Authority to held cadre review and for such short coming 
the SFS officers should not suffer and ought to *  be given the benefit. A copy 
of the said judgement order in Citation 2000 SOL case No 743 is encolsed 
in annexure 

- 	 --------------.- 	--... 	- 
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That sir .1 officiated in IFS cadre posts on w.e.f. 1993 to 1996 
in senior time scale which was within the knowledge of the Govt. of India. 
It shows that there was clear vacancy in the year 1993,and I could have 
got regular appointment in IFS, had the cadre review and selection 
committee meeting been held in time. 

That sir, I Ilirther beg to state that when it being the 
admitted position that I was eligible for promotion to IFS on 1 January, in 
the year 1988, after completing 8 years of service. It is also the admitted 
position that there was no cadre review since 1985 and the selection 
committee did not held its meeting since December 1986, as enshrined 
wider the Rules and guidelines. As a result of such unreasonable and unjust 
act, no SFS officers from the state of Arunachal Prodesh, could be 
promoted when posts were available at 33 1/3 % which has also left the 

• 	 quota under utilized, caused hardship to me, The Govt. of India in similar 
circumstances admitting the hardships caused to the SFS cadre from the 
state of J & K and has allotted year retrospectively when same was due, by 
issuing a notilicat km dated 28.2.97. Since my case is being similar nature 
with similar situation, so I deserve similar treatment. 
(A copy olGovt. of India annexed as Annexure - 1) 

I, therefore, earnestly request you kindly to re-fix my year of 
allotment as 1984 by quashing and setting aside or modifying the order of 
appointment to IFS dated 26.9.96 along with the year of allotment order 

• dated 2.6.2000 to the extent fixing my yearof allotment as 1984 and 
restoring my pay and seniority retrospectively as done in case of SFS 
011icers of the state oliammu & Kashmir,s being similar Situation deserve 
similar treatment, lbr which act of your kindness! shall remain ever 
grateful to you. 

Enclô :- 	
• 'jYours faithfully As stated above 	• 

1,2 
(R.K.Deorj)II 

.C/,I)I visioNAl. FORLST OEFICER 
WAMPON(J FOREST DIVISION 

JAIRAMPUR, ARUNACIJAL PRODESH 



GuV1rLi. F ,hU 	t'tiWH 	 4r 
i IAIWI IAO NMC.Nr 

1 1Itfl4JJ 

S'/ 	utd.Ita. t1hu.c/02 
To, 

The .ecIet..ry, 
Govt. of India, 

• 	 Ministry of Environment & FQre8tE 
Pruv.. rn l3hawan CGO Comi1ex, 
Lodi Roci, ew ieihi'. 110 003. 

• 	 ;ub. Fixation yer cf •a11otAent ó hri IK veori,IFS 

ztef: - This ofice No.For.356/EA/2001/717.'19 dW, 2/8/02 
anc No ,or. 35/EA/2001/27,8'76-.7 cttd, 9/10/2002. 

• 	 Sir, 
:ith reference to above, tho repre3entatton dtd, 

30/10/2002 raceived from bri UK Deori IFS, i4visional 
Foro 	officor, 11impong 1rst i)ivn., 3airampur. ia.n1oaed 
herewith for :.'our kird neees3ury action in the ma tter , 

 

Enci- As stated 
Yours

EI
u11y, 

• 	 (;_, 
Joit-ecretary (i&i) 

iu'urLachi PA9a1 :: Itafla4~ ar. 

opyto-. 
1. iie LI.trectL.r, Govt. of Iiia, 1:ini;try of thyirorment & 

Qresta, ParyivZran I3hawan, Lodi 't'oad, Nett;ije1hjwjt 
eference to above l'or rieedtulacttorL 

y. Shri K Ueori, IF3, £*'O, Nampong 1'orcat 4vn., Jairampur 
with refer'.ce to above for ióx'atiófl. 

-- 

Cop) 	 • 

4voce 
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COPY (riI1 &3LTU 

Too  
The becretary t 1 

)4iøir try Of EnVjoj 	& horsat..  
(JOVt. ,)f Ija, 

rVare.n Uhawan, 	 . 
OQO C9,1ex 	 • 
LOcihi LtoaL1.1cbJ Le1hj. 	 I 
Pins.. 110003  

YI OF 	 OP.$IZ 
Irm - 	 . 

PI.'xjg'8 

- / 

'H! 
IlattrOnC8 to my topreuuntatjon 

as pe udyice o thecjng bte 
C,UaultJ Vids 

througi the Prieaip Chill Cøas.a. tor of iores ta tanay whici was forvr 	vide his L.t lo. 
Cjted arove, I uld 1 ike to state that no aj 	 aS far been reCeived frn car SAU till dat., tthsraaa as isdjr,rtjy. of Ron' b1 court flesj 	favourablo actjo

. has tn be trnhi f your end withia tt months fran the date o rea.jp% oe thsflVrass. 

	

• 	•..... 

	

I 	 • 	 ... 	
•tI. 

ntation g  

I. theroioje, earnestly reUe3t yout honour .k 
COanunjaate your favourable deoi6ion ,  withil 01* aosts  Of receipt of the letter, Othewj I skiaj,l hs 	pa 	th* Ron' bi. Court agai for con ttnpt of Coortfox Ightall , 2 1111j kthd.1y be ed, 

Yourth$a1 

IVI8XoN 	1' tOE OflI c 'J 0. 10 	 1
N/%WONG fORIIST 

pu 

.41 

R wcA - 
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25 O.K. Dal Lnc, 

Kd1ma Nagar. Ncar Rajinahal Rotci. 

Ouwhati4 ph: 254037, 2 630823. 

Dated 2P March, 2003 

Th .lccthry. 

Govt. ot'indka, Minitiy ofEnvirnrn:et,I& Fotsis, 

Pasii 1Thwan. C(') Coiipic. 

Lodhi 1oa&t New.  

SUB.. N 

Ref: Hmi' hh CAT (twnhuU Bn h' jugnieiit und ordcr 

dttte! 17.6200?. i;nd in O.A. No, 0412001, 

Sir, 

Uuder the iiIstAuctAons tn4 auhori1y otri iry client. Mr. RL Det Diviinal Ferst Officer. 

Nainpoi Fo;t I 1!sion, Govt ot'ALk., Jiuipui. At'witchiJ P 1(1eJ, and ot his behif I have to 

stale here un&i as foilows: 

ThU biuugPiLved wilhthey 	vtmeuL to Ihe JJ, my clicnt roavhcdthe Ii'blc 

Ceitirul Adii1ithtiVC ,iiuiJ(Iwninalter the Tihnnal in hoit) , Guwithn.ti Bench vide 

O.A. NO. 434/0(u1 mL the ioni T3ibua vide joigement aiiJ oIr d9ted 17.6i002 

diroacd my cnt to submit rej)"IMARb011 beilne the authority (the 3ccrthiiy, ?vlinitiy of 

Ewiroument & .'tcst5, (lovI. of 1n!ia) itx1 from the thte of sub:nission of the ipsci1tiofl, 

s.une hoc t b cc jdcrd within twn mnth in trm of Rule 3 ci the AU India Services ( 

Condoe Scice &.'Reidtay TtiU) 1es, 1960 rnuJ icju'.cmcnt andutd passed 

in K Modis 	u.d aie,;ii 	. iy cIini's ca;e with siiic ycd stick for 	the 

rc.i.a'bcuctit so ivcn ro t' 	t 	1iim ci' J&K vAd thtel 7.2S,7. 

2. 	That the copy of the said order dt:( 17.0.2002 was duly finislicd to you by my dnmt by 

filing a fresh represeiation ded 12.7.2002 whith 'was tbrw&ded tcy the special Secictary, 

Govt. nfA.P., Deparb.nent of Fotest & iiwfronment through his letter thtcd 2.82002 ir.ied 

uiermmno NO. FOR.3$6IEAI200I/71719. 

tctC . 
.. .., •.•. , Cov 

goccb 
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SPagel 

That tltrcaficr, my client having not receive any conununicion from your end on the No of 

any action taken In pursuaItto the Hon'blc Tribumi's order dated 17.6.2002, sthn4ttcd a 

reminder on 30.10.2002 winch was also duly tbtwarded by the Govt of A.P. drough their 

letter dited 20.112002 ismed under memo NO. FOR.356/EAf2001992-94 Despite the same, 

till date n communication has been made to my client inthnating him the action/outcome of 

his represenution dated 16.7.2002 rnbiniued ns per the jadgement and order so passed by the 

Hon'bleThbimt  

That by not taking any kcision/actlon as per the direction dated 17.6.2002 as atcd above, the 

actioi smoutis to clear defiance and violation of Hon'ble Tiibwml's order drned 17.6.02 

passed in O.A. No. 43I2001 

Under such thianstances, I henby through this notice reqist you to comply. as per the 

direction so passed in O.A. No, 43412001 by ps1ng appropriate order on the representation 

dated 16.7.2002 submitted by my client within four weeks from the date of issue of this letter 

falling which may constrain my client to file contempt petition befe the Honble Thbuflal 

and the same thali be done withoii ntakihg any finther reftrence. 

PLEME NOTES 

Yours truly. 

Advocate 

Copy for nccessy information to: 

1. Th Sccrclaiy, Govt of A.P., Depaitment ofEnvirorinent and Forests, Itanagar. 

t1irn 	 0 

C_.;° 	 I:.- 


